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FORM C
SuBMrsstoN OF CLArM By FTNANC|AL CREDtroRs

lation 8 of the Insolvency and Bankruptcy Board of India (lnsolvency Resolution
Process 1br Corporate Persons) Regulations, 2016)

16.11.20231
Cental Bank of India
Bhudarpura Branch
Opp Rohini Societv,
Near shreyas crossing,
Manekbaug,Ahmedabad- I 5
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NOTARY
GOVT. OF INDIA

To
s. Goparakrishnan I 6 NOV 2023
Office of Interim Resolution Professional - H.V.Synthetics Privatc Limited
IBBI/IPA-002/rP-N001 51/201 7-r8110398
Add: 203, The Ghatkopar Nilkanth CHS, Jethabhai Lane, Gh*tkopar (East), Mumbai,
Maharashtra, {00077

Subject: Submission of claim and proof of claim.

Madam/Sir,

Central Bank of lndia. Bhudarpura Branch hereby subrnits this claim in respect of the corporate
insolvency resolution process of M/s H V Synthetics Pvt. Ltd. The details tbr the same are set
out below:

Relevant Particulars
(1) (2) (3)
I Name of the financial creditor Central Bank of India

Bhudarpura Branch
Ahmedabad

2 ldentification number of the financial creditor
(lf an incorporated body, provide identification
number and proof of incorporation. lf a partnership or
individual provide identification records+ of all the
partners or the individual)

Nationalised Bank

3 Address and email address of the financial creditor for
correspon dence

CENTRAL SANK OF INOIA-

BHUDARPURA BRANCH,

OPP RoHrNr SocrErY,

NEAR SHREYAS CROSSING,

MANEKBAUG,AHMEDABAD- 15

BMAHME1445@cENTRALBANK.cO.IN

4
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Details of claim, if it is made against corporate debtor
as principal borrower:
(i) Amount of claim

(ii) Amount of claim covered by security interest, if
any

)

.,i

II

Rs.1,53,78,033.78
03.11.2023)

(As on

Equitable Mortgate Of
Property Consisting Of Flat/
Residential House ln The Name
Of Mrs Ratanben Kishorkumar
Chavda And Mr Haygreev
Kishorkumar Chavda Flat No
F-91, gth Floor, Akash Towers,
Near Judges Bunglows,
Bodakdev, Ahmedabad
380054, Measuring Area -315

Sqmt, Situated On Final Plot
No 221 Of T P Scheme No 1/8,\:ll
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(iii) Amount of claim covered by guarantee, if any
(Please provide details of guarantee held, the value of
the guarantee, and the date it was given)
(iv) Name and address of the guarantor(s)

( Old Survey No 3371 1+2+3 )

Mouje Bodakdev, Ta - City,
Dist Ahmedabad, ln The Sub
District Ahmedabad - 3 (

Memnagar ) Which ls

Bounded By: East: Judges
Bunglows, West: Block -
E, Aakash Towers, North:
Janmangal Society, south:
Block No - A, Akash Towers.

PERSONAL
(1)Mr. Hegriv Kishorkumar
Chavda l2l Mr. Narayan
Dahyabhai Chavda (3) Mrs.
Ratanben K Chavda
Address: Flat No.F/91, Akash
Tower, Near Chiet Justice
Bunglow, Bodakdev,
Ahmedabad
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Details of claim, if it is made against corporate debtor
as guarantor:
(i) Amount of claim
(ii) Amount of claim covered by security interest, if any
(Please provide details of security interest, the value
of the security, and the date it was given)
(iii) Amount of claim covered by guarantee, if any
(Please provide details of guarantee held, the value of
the guarantee, and the date it was given)
(iv) Name and address of the principal borrower Address: Flat No.F/91, Akash

Tower, Near Chief Justice
Bunglow, Bodakdev,
Ahmedabad

NA

NA

NA

6 Details of claim, if it is made in respect of financial
debt covered under clauses (h) and (i) of sub-section
(8) of section 5 of the Code, extended by the creditor:
(i) Amount of claim

(ii) Name and address of the beneficiary

Rs.1,63,78,033.78 (As on
03.11.2023)
CENTRAL EANK OF INDIA.

SHUOARPURA BRANCH,

OPP RoHrNr SocrETY,

NEAR SHREYAS CROSSING,

MANEKBAUG,AHMEOABAD. 15

7 Details of how and when debt incurred 29.01.202L

8 Details of any mutual credit, mutual debts, or other
mutual dealings between the corporate debtor and
the creditor which may be set-off against the claim

NA

Details of the bank account to which the amount of
the claim or any part thereof can be transferred
pursuant to a resolution plan

32L9448499 CC accou nt

(Signature of financial creditor or person authorised to act on its behalf)

[Please enclose the authority if this is being submitted on behalf of the financial creditor]
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6osition wit
ANAGER, CENTRAL BANK OF INDIA
h or in relation to creditor

CENIRAI. BANl( OF INDIA-BHUDARPURA BRANCH,

OPP RoHrNr SocrErY,

NEAR SHREYAS CRO55ING,

MANEKBAUG,AHMEDABAD- 15

Add ress of person s ign ing

ame in BLOCK LETTERS SRIJAN SIKHA

*PAN, passport, AADHAAR Card or the identity card issued by the Election Commission of lndia

DECLARATION

l, Srijan Shikha, Manager, Central Bank Of lndia currently residing at central bank of india-
Bhudarpura branch, Opp Rohini Society, near shreyas crossing, Manekbaug,Ahmedabad- 1-5 ,

do hereby declare and state as follows: -

1. M/s H V Synthetics pvt ltd, the corporate debtor was, at the insolvency commencement
date, being the31.day of October .2023, actually indebted to me for a sum of
Rs.1,63,78,033.78 (As on 03.11.2023)

2. ln respect of my claim of the said sum or any part thereof, I have relied on the
documents specified below: (1) Sanction letter (2) statement of account (3) Mortgage
Deed (3) D P Note (4) letter of interest (5) Form of guarantee for advance and credits
generally (6) Hypothecation (7)Su pplementa ry Agreement

3. The said documents are true, valid and genuine to the best of my knowledge,
information and belief and no material facts have been concealed therefrom.

4. ln respect of the said sum or any part thereof, neither l, nor any person, by my order, to
my knowledge or belief, for my use, had or received any manner of satisfaction or
security whatsoever, save and except the following:

[Please state details of any mutual credit, mutual debts, or other mutual dealings
between the corporate debtor and the creditor which may be set-off against the claiml.

5. I undertake to update my claim as and when the claim is satisfied, partly or fully, from
any source in any manner, after the insolvency commencement date.

6. I am / | am not a related party of the corporate debtor, as defined under section 5 (24)

of the code.
7. I am eligible to join committee of creditors by virtue of proviso to section 21 (2) of the

Code even though I am a related party of the corporate debtor.

Date:- 16.11.2023
Place: Ahmedabad

(s natu re of the claimant)
VERIFICATION

l, Srijan Shikha, Manager Central Bank of lndia Bhudarpura the claimant hereinabove, do
hereby verify that the contents of this'proof of claim are true and correct to my knowledge and

belief and no material fact has been concealed therefrom.

Verified at Ahmedabad on this 16 day of November, 2023

na tu e of claimant)

INote: ln the case of company or limited liability partnership, the declaration and verification

shall be made by the d irector/manager/secretary/designated partner and in the case of other

entities, an officer authorised for the purpose by the entity.]
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IETAI- P. LATHIA

NOTARY
GOVT. OF INDIA
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